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Item No.20 {Court No. 2)

BEFORE THE ITATIONAL GREEN TRIBI'ITAL
PRINCIPALBEITCH

(By Video Conferencing)

Original Application No. 33 /2022

Ganesh Prasad Applicant

Respondent

Versus

Gov. of NCT of Delhi

Date of hearing: 31.01.2022

CORAM: HON,BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON'ALE PROF. A. SENTHIL VEL, EXPERT MEMBER

ApDlication is registered based on a comDlaint received bv Poat

ORDER

1. Grievancc ofthc applicant Mr. Gancsh Prasad is regarding rrnning

of unauthorized R.O. pianr ^t K-9,25 i.ec1 Road, Part II, Chankya Puri

Palace, New Delhi by one Mr. Ashish (Mobile No. 9212025900), who has

extracted lacs of liters of ground water and has caused damage to the

environment.

2. In view of the above, we form a joint committee of Chairman, Delhi

Jal Board, DPCC, District Magistrate, New Deihi and Chairman, State

Ground Water Authority to look into the grievance of the applicant. The

S d compliance. The

joint Committee may meet within one month and undertake site visit and

look into the grievance. Factual and action taken report may be

furnished within three months before the Ld. Registrar General, NGT,

Delhi by e-mait at judicial-ngt@gov.in preferably in the form of
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searchable PDF/ OCR Support PDF and not in the form of Image PDF

and, if nccessary, he may put the matter before the Bench for necessary

directions.

The application is disposed of accordingly'

A copy of this order, along with a copy of the complaint' be

forwarded to the Chairman, Delhi Jat Board, DPCC, District Magistrate'

New Delhi and Chairman, State Ground Water Authority, by e-mail for

compliance.

Brijesh Sethi, JM

Janwary 31,2022
Original Application No. 33 /2022
AP&AG

Prof. A.



11.

Obsenrations of Research Coordinator as per Rule 9, Form 4 of NGT
Act, 2O1O

Letter Petition {Regn No.4372lLF,l2O2Ll dated 2$.LL.2O2L
Diary No.4372 to 4381/LPl202l
Dated 25. 1 1.2O2Lto 26-LL.2A2L

Suggested
solutlons

Unauthorised
anil illegal R.()
plant is

operating b1'

extractil)g
millions o{' litre
ground \vater at

K-9. 15 teet
road. l)art II.
C-hanaki'a
Palace. Nerv
Dclhi. clanraging
the envirottrnent.

C'op),mpPtication provided' Following matter has

been considered b-v Tribunal for prohibition of R'O

system r,r'ltere TDS is less than 500 mg/l in inlet

waters.
t. (Bl Vidco Conlcrcncing) Original Application No'

tl.ti:ttt; (1.A. ]',1o. 142,'202 I & I.A. No. l'13i20?l) datcd

0 I . 12.202 I Ministr)' of Water Rcsources' l ' 'l'he issue lirr

considcration is crccutitln and cnltrrcernetrt ofordcr ofthis
'trihunal (lalc(i 10.5.2(,1r. passcd on c<lnsicleratiott of atr

l;rpcrt Conrnrittcc rcpofi datcd 30''l'2019"1'hc srrbject

rttitttcr tlcall rrith virjc ordcr datcd 20j2019 is tlre

pcrnrissibilitl' 61' g5s r.rl' llcrcrse Osrnosis (ll()) slstcnl
ii hcrc l',:tai Dissolvctl Strlitls ('l DSl lcve l is bclo*' ir

Application may
be cclnsidcrcd in
vierv of direction
of l'rihunal as

rel-crred.

nrrtiilcalior proiriltitirrg tlsc trl' l(O *'lrcrc '[DS in u'atcr ls

lu:s tlrirr 5i)(l rnuil ltttd rrltc'rr'r'cr RO is pcrniittcd' lt

rlqirilcnlcni ts iairl d0rrtl ittl tcuovcil ol'\\tltil' b' lll{'lg
tlran trO9ir. [rttnhcr prorision hc laid dorrri tilr iccovcrl' of
\\ilter tipto 75o,'i, antl usc t>l' ittch R0 re.icct traler tilr
purposcs suclt as utcnsil sitshing. 11ushing. garllening'

ctclining rrl' vr:hie lc's al)rl lloor mopping. liil Appropriatc

dircctiorrs in tltc rtlatlclnn) bc issucd 'l'hc

Notitjcationll'tllicl' to bc nolilled mal ulso prtlridc iilr a

mcchitnism lirr puhlic it\\ llrencss abour ill efJ'l'cts ot'

.lcnrin.'ralizetl \\'lltcr ()n ptrhlic lrcalth ard for ctitctivc
crrlirrccnrcttl rctlttiring thc cctnccrtrc<l l-ocal

lloilics.ri\lunicipul ('or1;ortliotrs/Municipaliticy Pancha)''ills

antl institutiotts likc I'ublic I lciritlr Enginccriltg I)cparttttcttt

il'l ll:t)).'.lal Nigirnr r.lal tloards ctc. bc rcquircd to displal
sill.r qualit) at rcgulttr inlcrvals. particularll 'l l)S
c()nrcnlr'.ltion cornp()ncllt br an appropriatc trlcchanistn'
(iii) r\bove regulatory lcglttrc m15 ctrsttre regulillittg

con,.urrrptiur) and usc of lo* 'l'DS wntcr b) rcquirirrg

rnanulircturcrs to tnuintuin rttiltimum l[)S concsntratlon t(')

150 mgil or the minimum levels of calcinm and

rnagncsiunr. (iv) Directions he issucd lhr cntirrcentcnt ol'
l')xlcndcd Produccrs Responsibility by the manufaclurcrs

lor disposal ofcanridges and mcutbranes and requiring the

manulacturers to provide proper labcling on the purilier

spccilving that thc unit shoulil hc usctl il'I DS is nlorc than

5(X) nrg. L ir) |vlolll:&C(l rnar lrli iu allldavil ol'

compliiurce [r1 c-mlril at judicial-ngt'n.gor'.in sithin one

nx)nrh. (\ i) 'l'hc Ihperr L'otrttnitlee r:ottstitttlcd [r1' tiris

l ribLrnul r idc rxtltr tlatcd 20. 12.201 ti along n ith Ccntrul
(iround \\'ator Authoritl rnal collcct and providc data lith
regard ttt availabilin ol ground walcr and its usage in 2l 

I

r:itiss rne_tttionctl irr thc rr:pLrn ol Nl l l Aalog and tilrnisLtLL-__-__----
-----> ls

l<'lt+-
,9.t2'u2[

S. r Issue raised

tulrtluc u astagc ol' \ratcr rt'-icctcd in the proccss' 2' i

Opcrittrve part ol rhe ortlcr dated 20 5.2019 is reProtlucctl 
i

L_l
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.iudicialugt.'rl.gov.in l'he saitl rcpon mal hc place<l in rhc
file ol'O.A. No. 176;2()l,i llrich is listcd on (iJ.07.201(.r."

-1. On appcal har,ing bccn prcfcrrcd agairrst thc aho\c. ()i(lcr_

lirlloling orrlor uas plssed [rr thc tion blc Suprcmc (.ourr
titt ll. I I .20l9 in Cir il ;\ppcal No 8935-tl9i7 ot' 2() tr.r.

\\atur Qullirv lndir Association tWQIA) r. |rienils &
Ors.: "llaring heard Icarncd scnior counscl appcaring Iirr
thc partics. *'e itrc olrlrc vicrv tlrat since the appellant stntes
thut it has abundant nutcrial in its posscssion ro point out
to lhe Minislq, belirre any' notiflcation is issued. it rnal do
so nithin a period oi l0 da1,s liorn toda1.. 3 'thc l\,linis1r1
must considcr this lnatcrial togcthcr rvith all other ntaterial.
beltlrc it arrivcs al anv conclusiorr. rr.hich thr.n uhimatr.lr is
put in the fomr of'thc notification that has bccrr or.lcrctl to
bc issucd. 'l'hc cilil appcal srantis ciisposcd ol'aecordingll."
J. Ihe rnatter sas last considcrcd on 29.()6.2()21. \licr
noting the background and carlicr procccdings, lhc
lribunal frrund that thc.rr. $itS gross uncxplaincJ clc:la.r ltr
thc prr'judicc ol public intcrrst and Rulc ol l.arr..
Considcring hugc uuslirgc ol'watcr as rcljcets in thc usc of
RO. thcre uas nc.cd lbr stopping,/regulating such use b1 the
sliltut(lr\ rcgulators lbr rlhich !l,loEl-&CCl \\as to lakc
neecsrar\ action,'l'he opcratirc prrl ot'thc sai<l rlrdr:r is as
lirllorrs:- "5. \\ c rnar rrorr lirc lhc backgrourrd. I hc rnattct
rras bcirrg consitlclcd br this lrihunll sincr' lUlj. On
l{) 12,i018. harirrg rcgard lo tlt( c()nccrn rhal rhr ll()o.i, ot'
tlre ptttahlc \\ater \\as lrcing, rrnncccsslril.r sastcrl ar:tl irt
absertcc ol' rctrrirreralizatiort. rtsc tll ll0 sr stcrtr rras
restrltirrg in advcrselr alli.eting hr..ahlr. ,,n l:rpcrr
('trrnrninee u'itlr the rcprc.sentulives liom Mirristn of
l:nr ironmcnl. I:ore st anrl L'lirnatc' Changc 1\,loL:F&Ct').
Ccntral lrollulion ('onlr0l Board (CPCB). Ilurcau ot'lndiun
Stanrlartl. ll l' Dclhi and NEI:Rl \\.as constitutcd. llasccl orr
lhc rcpo,1 daretl 30.0{.20 1 9 h1. rhc said Erpcrt ( onrnritlcr.
this'l-ribunal. vide ordcr darcd 10.05.2019. hcld thul rvhsre
tirc Tt)S in thc rrarcr *as lcss than 500 mg[. usu ol'RO bc
prohihiicd. Whcrcrcr R() is to be permirted, condirion ol
rccovcr\ ol' \\'titcr to thc c\tcnt ot' nrore lhat.l (()06 hc
rcquirc<|. l-'unher provisiun shotrltl bc for crrhanccntcnt ol'
rccovcl'\.ol'ryiltcl upto 759,0 irr phasr.d ntaDn!.r in luturc untl
rcuso tlrercol'tbr pcrrnissiblc purposcs. i\lier passing ordcr
dat!'rl 20.5.2019. lhc mattcr s,as considcrcd on 23.09.20 l9
tntl il rr.ls ohscn'ed:- " lhc ivlot-F&C( has still rrot
curngrlictl rrith thc sanrc eutti. irrstcatl. has ljlccl irn alJrilsrrt
irrter-ulia as lbllous ll is lruntlrl) praycd tirat irr ortlcr t,r
rlclrttcatc thc ltltproprii.rtc Pnir is:iorrs lirr cilcetir c
eonrpliirncc ol'thc llttrr'hlc .:r.-G'l dirurtions ll rnonths tirrrc
i: ret;tiircd rlh ich inclucles,l r.nonthr lirr lrrtcr-nrinistt,rial.
slakeholdcrs consrrllaliolr iurtl llnalizirtion ol' tlrali
rtotrlicirtiun. 2 nrontlrs li)l. rrirl! r:irculation ol' drult
notillcrrtion,i)r in\itiug publie conrrrrents al)J 2 nlouths lbr
incorporatiou of public cotrmcnls and thcrcalir.r
llnalizalion ol' tirc notitjcation. Accortlinglr. thc llon'blc
'l ribunal mav kindll' grant 8 rntrnrhs linrc. 'fhc atrore
pra)er appr:ars t{r hc unrcasonaNb and delaling thc nlaltr:r
to thc detrinrcrrt of pu[rlic intcresr. lhough thc applieant
sueacsts that delay rlill advuncc .1 colrrrncrcial interest ot'
lh(lsc hcnclitted b1,dela1.. \\e do nol prop()s. ro go inro
such allcgation iu abscnce ol an\.clear cvidcncc. lhe lact
rcnrains thot ol'dcr of ths I'rihtural is baserl on repon ol'
F-rpcrr (irmrnitrcc u.hich rlso compri:ril rcprcscntritivc ol
l\'loEF&CC and is urtirrccublc l.ithout pcrntission ol'iurr
oihcr authorit) rvith pcnal consequcnccs. .,\ccordingh
II4oEF&CC mav no\\ issue the ncccssaD notilication in the
light o1'rlircction alreadv issucd in accordancc rvith the

ol' the Conrnri[crl and cover not onlr. thc
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.tut;..r iiii"":,t.,cn r.,f R(r r"l.'..r r*G-,h-,J,rrrr..sti. a,l.l Icorlnrcrcial u:c hLtt also irr intlustrial proocss. U,il.h rcgard
Io thc lurthcr <lircctitrn rcquiring tlrl (-ornntitlce. alonr l.itlr
( cntral (irorrnd \\ ate r ,\ulhorit.r ((. C\\,A).to collcrlr and
l)ro\i(lc datil tvitir rcgarrl to availabilirl,ofgroundNaicr antl
its usagc in 2l citics n.rcnlioncri in thc rr_7rrt ol NITI
,Aa1og and lurnish a rcport to this l'ribunal. CpCU has. in
thcir lcucr dacd 01.08.2019. stared thar CCWA is uor
lilrrrishing the irrlirrnrarion in spirc ol'hcing rcquirod to do
so. l.ct lhc CC\\'A do thc nccrllul positirel_r rlithin onc
trcck lailing uhich thc Mcnrber Sccrctarl. ol (.C\\r\ rrill
hc liuhlc to pul Rs, I Lakh as costs, l.urthcr neccs:;arv
rcport br the Expcrl Oorrrnrilree be litrnished t() this
l'ribunal rrithin onc month.7. 'l-lic \{cntbcr Secrelar.r.(l(iW.{ atrd the eotrccnreil .loinl Sccr.ctar_r.. MoEI.&C'C
ntal rcntain prcscut in pcrsorr lking riiih corrrpliancc
rcports olt the ncrt datc." 6. -l'hc 

nrattcr \\as thercuticr
consitlered on 04.1 1.2()19 in light ol'slatus rcport Iileil on
bchull'rrl'Mol..F&CC. lhc.loint Sccrelar). MoI:F&CC uas
prc:clrt in pcrson in lsrrrrs rrl ortler ol'this 'l'ribunal rlatcd
l-1.09.2()19. 'l'lr!' 'll.ibunol lirund that thcrc lras uo reilson
lirr r:on-crrnrpliulir' tnd dclar sas detrinrcrrtal to public
health and crrr irorrrrrcrtr. ll wus lunher obscrvc(i that
cocrcirc nlcasllfcs \\ crc callcd lor. Houcrcl. last
opporrunilr uas gronlctl \\'ith lurthcr obscrr.alion lhal
e<lcrcivc ntea:iutcs rlirr tre takell on thc nc\t ilate. l'ltc
op!'riltivc pilrt r)l' tltc rrrtlcl. is rcproduccd hclou:- .._i.

..\ccorJin3lr a statLs rdport as on.Jl.l0.2()19 ha: bccn tilcd
on bchalr'of' rhc \.lo[t]ct('t'. \.1r. Jigrnct lirokpa. joint
Sccrctarf iurcl Nlr. Sunileeyr. Suicntist.F'arc prescnt irr
pcrson ()n hi:hall ol'\{oh"l&(l(.. 6. l"he status rcport }'iled
b1 thc }tol:F&( (' rs irs lirllo*,s:- "ln ortlcr to cnsure the
conrpliunoe ol'thr'directions pa-sscd tr1 the tlon'hlc'l ribunal thc N{inistn aticr har irrg corrsullalion rvirh cxpcrt
instilLrtions likc lll 8lS NIliRI. (]t,CU an<j enarnining thc
lcgal lirrrrrtlitir.s lhe !linistr.r h;rs .rslcrl ('l)CIl ro karrr.,
;i.,li:;tii 1;i,liur lr,t rr.jr. t,i i((i icuhnologl in tiie L.r)ulitr\
and subrrrit tlri.rli rtotiticliriol, 5 Ilorrcl,cr, thr. drail
notillcation has rrot bccir reccir.cd iill datc. l.'urthcr. it is
suhrnirtcd that illicr rccciving thc dralt notilicnlion liorn
Cll'(ll]. rhc sanrc rrill br: lirrrhcr cx:urrincd by the N,linistn
or) thc ir-{pccts ol' i\.lonitorirrg Mecharr isrrr Iirr'conrplirmcc ril.
thr' rrotificatiorr. Institutiortal lrranro*ork lirr ntoniror.ilg
and intirlcntcntarion ol lhe notiiication. idcnrilication ol'
stakcholdcrs and thcir rolcs and respunsihilities fbr various i

I'unctions, legal sarrctitl,. erc. lbr considcration. As issuinu i

'1rrlill,',,';,,n 
i. -,.,.1i..,. -.,1-r.,,r.*,,ir..- ',. ir.rotillsirlion is a polic.v rdlaled mallcr. c0tnpriscs tcatrtrcs of'

rllulti-tltrrtcnsionill in clriu.rctcr Nhir:h inter elia. inciu<lc
conrplcr geographical sprcad, r,uricd uscrs i.c. cornnrcreial,
residuntial. etc. llencc, rcgion rvisc dctailcd consultation
wili bc requircd bclirrc nolilication. lr is also submiued that
in vicr'r' ol'the intriclc5, of'lhc mailcr a progrcss rcport ()n
tttonlltlt hrrsis uill hc suhnrit b1 the l\,linistry beforc thc
Ilon'hlc 'l rihurral." 7. l.)uring ihc hcaring. rlre olficcrs
prcsenl har.c n('t sho\\n alr! ralid rcastln fbr rron-
corlpliarrrc heyoncl rrhal is nrentionccl abor.c rr.hich stund
has rro rucril. ;\s alrcadl r':otcd. rlcla-r in cornDliancc of
or(lct is corrsing hlrnr to puhlic lrcalth anrl errvitonrrrcrrt in
icnlls (,1'c\ltfrt eontnriltcc rcp()r1 to lhich ,\lol:t..&(.C is a
pur-tr. ll, 'l'hc above stand rlcari). shorvs f.ailurc of
concerncd Ollicers to cornpll rYith the clirccliorrs rll'orti$
oi' rhis lribuual dated 20.05.2019. I'hc :iaic.l ordcr is a
hinding tleurcc under Scetion 25 ot'thc National (irccn
'I'rihurral. Acr 2i)10 and rhc Olliccrs ol. MoLIF&CC, arc
lia'olc tit be pr.r_rcr.ctlcd against lbr non-co:trpliancc. Sccrion
2(r providcs tirr punishmcnt br rrar ol irrrpri:onrncnt lirr

_-.- llch luilurr:. f. i\ccorc[1g[. u,c girc lirst oppr)rrunir_\ ro

tF-
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cornpl\ \yith rhc tlircctiorrs alrcadf issrrttl latest br
iLl2.:{)I9 tailirr-u *hich liorn 0l.l)1.2020. thc curtcctrtctl
ol'llucr(s) in-chargc in \'trlr.l'&CC' lbr carnine. oul thc
dircctions ot' this 'friounal uill not bc cntitled lo rlrarr
salarl till thc order ol'this Tribunill is conrplicd. l'-unhcr
corrcire rneasures nral be considered on thc ncxt d.rte. 10.

,\ copl ol'this oldcr bc ulso scnt lo the Sccrctar\.
i\'lol:t;&C(l lbr uorrpliance bi o-mail. ll. \\'c notc :hat
(l(i\\'.,\ has gircn the rctluisitc dota to Cl'C[] unrl ('l')CB
has lilerl its rcporl on thc subjcct ol'chceking \\'ustage ()l'

ground \r'atcr anrl connetrted issuc. 'l'his aspccl will bc gotrc
irrto irr O.A. No. 1 76i2() 19 lhcd firr hcaring ort 2E. l l .l(i 19.

7. lnspitc ol'abovc. rvhcn thc mattcr \\us takcn up on
l().01 .2020. pra)'cr \\ils rnade tbr granting lu(hcr lbur
nronths' tirnc on thc grounrl 6 rrl'pnrcedures to lre lirllo$ed.
l hc 'l ritrunal directed that lirnher aclion hc cr'r:uplctcrl
rvilhilr trru months and cornpliuncc rcpurt bc lilcd.
Ih!'rcallcr. tlrc rrlattcr !r'as takcn up on 13.(J7.2{)2() rrhr'n
rnorc lirlc \\'.1s s()ught on thc trorrntl ol lockdorrn.8.'l-hc
nratlur haj lrcen rrorr luken up alier almtlst ortc rear ol t].rc

lasl ordcr and Lrlicr llnrosl lrro lcars ol thc origirral ortlcr
rlatcd 20.05.2()11). Ihc status rcpoil tiled b1 thr: Vlol:tr&(i('
on 11.06.2i)2 1 nrcnlitrrrs ronjr.iturion,rl'ccrtain (brnrnillccs
rur':cl tak:ng ol' cc.rtain proccdural stcps antl pra) \ a)
lirllous:- "Dur to COVID-19 panrlemic the llinistrv is

rvorliing 50 per cent strength and if is iequested to
kintlh' gntnt furthcr thrce rnonths of tinrc fronr thc dIte
of BIS FAD J0 nert nrceiing for publication of
notifieation on Watcr Purification Svstcm. ll is al.u
:uhnrittr:tl that this Ministry rlill submit n corrpliancc-cunr- i

sl.alus rcn()n on the progrcss rnaclc on rcgtrlar 'n;rsis hcfbrc
thc llon'trle l'rihunal." 9. 'lhe applicant h&s opposcd rhe
stnnd ol' thc Mo[F&CC. lt is suhrnitted thar therc. is no
intcntron ol tlre \,lol..l-&CC to complv with thc ordcrs ot' i

this Iribunal. No lirrthcr tinrcline has becn rncntiotrcll.
I)crriod ol'three months is maclc dcpcudcnt uporr publicarion
ol' sulrtc Notitlcation b1 lht BIS lirr rr.hich no dali: is
mcniioncd. lt is also pointcd oul that profnscd Notiflcatiot'l
is nou-complrant rrith thc ordcrs ol'this'Iribunal as sh,.run
b1 thc lirllorling: tahlc: " Reconrrncndations ol' thc
conrtniltcc (that uerc aeccptcd br lion'hlc lrihunali urrtl
(iirceri(ln( p:rsseci lx thc I lorr'hlc I rihurral. r ide orticr d.ricil
l().0-5.2()19 []lri.siorrs ()l the I)r:tl't Notifleariorr isstrctl b.r

thc \{irtistrr r-rl. [:rtrironrrrunt l"orc5t antl C'lirnatr. (lhungc
,Jatcd 0i.02.2{)20 Rtconrrncndutions ii. \\'rlcr purilicr.
rlarkst shrll bc clitssilir'cl b:rscd on tlrs-l[)S lcrcl ol rrale,r
hcing supplicd ,:rrailablr: in thc urca so thal right
icchnolog) t pr(xluct rrrul hc dcplot'cd hascd on lhc ilrput
\\at!.r I[)S. l]irrcrions ul thc 'l'ribunal "'l hc N{ol:l:&('(l
rnirl issuc rrppropriatc noliticiltion prohrbiting usc ol' l(()
rrhcrc l'l)S iu u.trtur is lcss tlran 500 r-ng;l atrtl irhcr*rr'r llo
r. pcrrrtittcd. a rcquirclllenl is laid clrru,rr lilr rccotcrr oi'
\\iilcr hc ntors thill 60orir. (.. R[]GL,trl't0\ O\ l.;SE Of
\lEi\lBRAr-[, l],\S[D \\'ATliR PURIFIANO\
SYS'l'E\I (ilIWP5) L lnrtallatiou or usc r)t'l\.,I\\'trS shtrll
hc prohibited. ut the l.'oinr ol'lJsc or at rhc l)oitil ol'L.ntr\
l'rrr purillcation ot supplicd uatcr $'hich is sub.jcctcd to
uoirrcnlional llocctrlation. llltration and disirrlccirorr
pr()coss ol is lionr an1 sourccs u'hich arc in cornplianue
lith acccptablc lirnit firr drinking rr.ater prcscrihed b1
l]urcuu ol lndihn Standard 10500:2012 - Drinking \\'arcr
Spccilication, providcd N() cxplicit mentiorr lhat thc $.ater
purilicatiort s) slern shoukl bc trased on 'l'DS lcr el iurd thal
thr: I'DS level should bc lcss thnn 500. 7 Rscornnrcnclations
"(irrrecrncd Locul llodr. likc lrublic l.lealth linginccring
l)epitrtrnunt (Pl{tiDl; Jal Niganr.' N.luniripul

! o rptryt_gl srlg!lgg-,!, l
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shilll infirlrn consumers alout $-ateruuurcei ,rnd .tt,ali1,
including 'l [)S concentration ol' wotcr being supplicd

lhlough billing insrrumenr. 'fhis musr bc nrade manjatory.
Dircctions of the Tribunal Appropriate tlirections in rhe

hazrrdous and hnrmful things like heavy ntetals.

maner may be issued. 'the Notification,?olicy. to bc
notificd nray also providc ftrr a mechmism for public
awareness about ill efTccts of demincralizcd watcr on
public hcalth and lbr eflective enforcement requiring the
conccrned l"ocal Botlics/Municipal
OorporationVMuricipaliliesl panchayats and institutions
lilc I'ublic l-lcalth Engineering Department (pHED)t Jal
Nigam l Jal lloards etc. be required to display rvater quality
at regular irltervals, panicularl). TDS conceniration
componcnt by an appropriatc mechanism. 6. St8te pollution
Control Boards ......iv. Shall creale public awarcness
througtr advcrtiscmcnt, publication, posterc or by other
means u,ith regard ro rhe followings: (a) Suitability of
MWPS lbr purificarion of rvarer in quality ternrj 1b;
Judicious usc of MWPS lvater (c) potcntial usu of Re.iect
watsr from lvlWPS (d) Rcsponsibilitl, ol'consumer or uscr
to rclurn thc uscd or discardcd elemcnl only to dealers ol.
deliver ar designared collcction centrcs (c) Addrcss ol
dcalcrs irnd designared collection centrcs. g.Central
Pollution Control Board ......iii. Shall create public
awarcness through advertis.menl publication, postars or
b1'. rxher mcans ryirh rcgard to rhe tbllowings: (a)
Suirahilirl, of N4WpS lbr purificarion of watcr inlluality
ternts (b) Judicious usc olMWpS *lter (c) potential usc ol.
Rr'icct rratcr tiom ,ir,l\\'l,S (d) Rosponsibilil-,- of.consumer
ot uscr lo returrl the usgrl or discardcd r..lcment onlr ro
dcalcrs ot' dclivcr at designatcd uollcction ccntres (c)
r\ddrcss ol'dral*s and dcsignatcd colleclion centres. N()
nrcntion as to ill ct.I:cts o{'rlcrrrincralizc(l \\atcr rrjd dilipla.\
ol'rrrtcr cpralitr at rcgulai. irrtcrvals particularlr -lljS g
[)ircctior:: ol' thc lrihunirl iii. Aboro rcgul:rton r!.gnnc
rllt\ cn5rtre rcerrlating consumpliorr anc{ u:c Ql' lo$ I.[)S
riatcr ir1 rcrluiring tnixrulacturcrs to maintain minintunr'l l)S corrccnllion to 150 rlg,l or thc irinimunr lcvcls of
t'irlcirrr:r lnd nrtrqnesirln. l'hat no ntcntion ol.th(,
corrsrrrlrpti0rr urtl usc t)l' lo$ I DS \\atcr hv rcqurrrng
rttunulircturcrs to nlain{tin rtrittinrunt c{)nccrtation ()l
150rrrg. I. 

-l'hat the \otit'icnrion erplicillv llils to mcntion
thc minimum ler,elr of Calrium /urngrresirrnr, lt is also
rrolctro|llN to nteillir)n lhrri the FSSAI has also set the
rniniurunr st!ndards for Ctlcium (CB) nnd l\lagnesiunr
(i\lg) in Drinking \\intcr as 20 nrgll and i0 rng/l
respectivcly, r'ide Notilicarion drted J0,10.2019, titled
"'l'he Footl Safety and Standards (l-ood products
Standards and t'ood Addifives) fourth .{mendment
Rcgulations. 2Algtt. '' 10. Furthcr suhrnissiorrs of thc
;rpplicant h1, rrar ol rcsponse lilcrl on 10.()7.1()20 ars
rcproduccrl bclorr'. "1. -l'har uith rcspcct to thc clausc
".\pplicabrlit-v" rircn in thc clrali \otillcution. ir i:
subntitlcd tltitt thc I lor:'blc I ritrurrirl huil (llrcclc(l
spccrliculh u ith rcrrilr.J to l{cr.crse Osrrrosis (R()) \\'arcr
l)Lrrilicltiorr S\itont. birt thc drali noiillcution has unlr
coi'nc ul-1 rvith thc Ler.nr lvlcrnbrauc lJasetl \\'atr:r lrurilicatioir
Systcm (j"LIWl,S). l'har rhc llorr,blc 'fribunal tinul
Notilicatieru to cxplicitll. usc thc uord ',Revcrse Osmosis
(R()1" along *,irh MWI)S in compliance rvirh rlrc diructions
ot'thc IIorr'blc 'l'riburral. ll. l'hat rvith respect to thc
"unr ironnrcntllll sourrrl luanilgentent ()l discardccl
clclnent'' rrntlcr "ix'' ol'tlrc Dcllnition clausu. l1 is
subnritted thaf fhe rlisposal of the ports likc
McrnbraneslCartridgcs/lfledia etr. Contnin deposits nf

and Radio Activc substances lil<e

  
,[--]--
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Urrni,rrn au irrt
'I'herefrrrc the disposnl of the ssme should be in
accortlance n'ith thc CPC'B llazenlous u'aste
luanugemcnt Rules, 1016, instead of Plastic \l'aste
\lanagement Rules, 2016. lll. l'hat as pcr thr
rccomnrcntlation of thc Lrpen Comrnittee Re1,.ort.

provlri(nrs sllould hc nra<le bl thc \\'atcr Purilier
rrrirnrrliielurcrs lirr onlinc digitirl displul of'the initilltt 'l'l)S

conccnlration oi' lrcutc(l \\'iltrr and lhis rtrar also hc

nr.ntionr:d rn tlrc lirrill Notil'ication, lV. lhc l-\pcn
('omnriltcc Repon rcconrnrcnds that llO rc.icct uith fDS
concclllration cau lrc rrserl lirr ulcnsils uashing. tiushing.
garclcninr. and clcirning ol' rchicies and ll(,or mopping il'
thc I'DS level in it is belou' 2100 mg /l ln vierv of this,
the Zero l.iquitl Discharge norm mal be made
mantlatory in rll tlpcs of IIO 9 st-.stenrs if the TDS levtl
of the R0 reject is more thrn 2100 mg/l as it mav be
harmful antl lrazlrdorr\. [n(l the same mrJ kindl^r' he

directetl to be intludcd in thc final Notification. \' .l'trlt

uith [tc'pcct to the Sclrcdirle. thc llon'blc lrihunul ntay
kinrlll Jircct thc lirllouing: a. '[he definition of thc. inlet
nater quality should be changed in cnmpliance \r'ith the
(lirections passed b.v the llon'ble'fribunll in the

l)resenl mnttcr on 21ll05n019, thflt is. if thc-fDS level of
the inlct natcr is less than 500 rngil, thc RO svstcrns -.
rr hellrer donrcstic or comnrercial - 

shall not he used, [:.

l'hc courpliarrcc tlilhs antl re ro\ cr\ cllicilYlc\ mcnti()ntd in
thc S('hedule sltould also he cltangctl as lillloris: Class
l{ccurcrr t:ffiticncr' (}l' penneittcs sith conrpliimce dates
Dorlr'stic Catcgorl >609'r tith thc Contnrenccmcrlt ol'thd
Nrrtillcatiorr ,>75oli)- -5th Junc 2021 r\lnrost 100 0,6 r>r to
currlorrt lo tltc /trtr l.irluiti l)rscl:arlc. nithrn thrcc rcirrs
lronr tlrc datc ol' linal Ntrtitlcation. ('ornnrerciai Clicgorr
:llOoi- sith th( ( ()rnnrcnc(rncnt ol'lhs Notitlcation:.r)0o,1,-
5th.lunu- 2()2 I l(rjcct tlun lt() purificr ntar tirrther hs tld
to c\nforiltol to aehicrc /,c[0 [-iquid tlischarge tZt.D)
Industrial ( atcgorr >ll5o:ir- s'ith thc (lonrmcrrccrucnt o{'th!'
\iotillcltion -90oir 5th .lunc 2021 Ru'icct tiom R0 purilicr
lnu.\ lunhcr bc li'd to c\[porator to Achie rlj /cro l.iqurtl
rlischargc (71-l)). " ll. l,earned Counsel for the
lpplicarrt subrnitr thlrt bv deliberatrlv delnving
cornpliancc of directions of this 1-ribun*1, af{irmed b1

the llon'ble Suprenrc ('ourt, tht Ilol-I'&C(l is in
contcnrpt of the Hon'ble Suprcnre (--ourt also, l urthcr,
dellf is mcrelt' rrdvnncing conrrrercial interest ol'R0
t-onrpnnies xt tho cost of public intcrcst and the rule of
larv. 12. \!hilc it is lirr thr: irpplic'.urt to tilkc cuntutnpt
piocc!'dinlts lilr r i0l.rtiorr ot' thc ordcr ol' thc [{on'hlc
SLrprcnrc (-'ourt lrrr uhich rrc do not crpress anl vieu. it i:
rlill'rcult to rc.icct thc slirrrtl ol'the appiicant thal lhdrJ rr
1r'oss utcxplrtinrd dclny i:r c()ntplianec ot'oltler trl llris
II iburr.rl shich lras utl:rined llrralin and delal r.\

prr'jutJicing tirc prrhlic inlct'cst nnil thc rulc ul larr. '['hr
spirit ol the order ofthe llon'ble l0 Suprernc Courl, in
gir.ing onll' ten drvs' time to the appellant for
objections. rvas thrt thr approprintc Notificarion will be
issued rvilhin n retsonablc tinre, I'l:c c()nrpliancc \\;rs llol
tt: [-.e lcii io irn\ r)lhcr dcpartnrcnt as is bcing done. It nus
ni)t c\pcotcd that \{ol:l'&C( lill taLc lcars irr linalizing
tha nratlqr. 

.lhus. 
se.cking rcpcatcd adjournnrcnts arrd

crtcnsions is against the lctter and sniril olthe direction of
the Hon'blc Suprcrne Court mcntioncd atrove and againsr
thc rulc of larv. lJ. It may be noted thet RO is rcquired
if lhere is high TDS in ground water. Considcring huge
$'ostage of water as rejects in the use of R0. such use
nterely rdvoncing rommercial interests neerl al the cost
of loss of vrlutble wnter which rre€ds to be checked.
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r rlls purposl' is defcurcd by inordinate dela1. by
\4ol-lF&CCI. l'his amounts l(, acting againsr thc inteiest ot.
thc cnvironmcnt. lnstead ol' pefinitting IlOs. conductivity
and I'l)S in rvnter can be rcgulated and controlletl by
coordination sl'conccnrcd rcgulators - MoJS with agene ies
suppl,ring \eater like p[[ED,,\.Vater Suppll: and
Soverager'Municipal Bodll Jal Nigam etc. siving truge
amount of watcr which is bcirig untluly rvasred in the
process of usc ol ROs against public interest. l,l.
Accordingly, we direct the MoEF&CC to enrure further
action positively before the ncrt date irrespeetive of
steps by any othcr department which rnay dctay thc
nrstter for indefinitr period, lailing which the Tribunel
rvill be lefl $,ith no other option ercept to trke coercive
rnef,sures personally ag.inst the coneerncd oflicers. -Ihc

Sccrctarl.' irto[li&CC is dirccrcd ro i<lenri$ thc concemed
dealing ollicers and put rhcm to noticc ol'this ordcr. Thcir
names he fumished 10 this 'l'ribunal betbre the next datc so
that thcy can hc made accountatllc tirr uph<rlding public
inlerest and the nrle oi'l{rrv.',S. I}c nrattcr has bcin takcn
today, aflcr almost one aud a half ycar. Only compliancc
rncntioned in thc rcport filed on 27.10.2021 is iscuance of
Gazette Notilicrtion dstcd 04.10.1021 on ,Regulatlon on
use of Water Purification System', The saicl Notiticrtion
is no compliancc of order of this Trlbunrl by rny
standsrds. The Notilicntion seeks to amcnd Rulc I ti of
f,nvironmcnt (I,rotection) Rule, 19E6, Schetlule t to thc
cllcrt that all users of Domcstic ll'ater purification
System(Dll'PS) *nd orher than Domcstir Warer
Purificntion System OOW'PS shall comply with the
guidelincs issued by CPCB. Thcrc is no provision lirr
regulating and prohibiring RO sysrems rvhere 'l'DS is less
than 500 mg/I. as dircctcd t4 rhis Tribunal. There is also no
suppl,v chain managcrncnt ot' thc RO rcicct in terms of
ortlcr <latcd 20 05.2()19 quored in pflra 2 abovc.
( orrrpliarrcc has intcr'alia to hc in I 1 rcspcct olclirccrions
iu (i;. liiii and (i\) ol'tirc uriier quotei crrrlicr. 'l'hc
Notification is also not in corrrpliancc of thr: orrjr'r ol the
llon blc Supremc L'ourt as dircction oi this Tribunal rvith
regartl to prohibiting use of R0 where TDS is less than
500 mg/l remnins unrffected by the suggestions of the
nrnnufacturer. Similarly^ r\atcr wastage issue rcnrains
unaddrcsscd, -l'hc saitl Ntxiliclriorr cannot thus be treated
as compliance ol'ordcr of this -fribunal 

r-cad uith ordcr of
tht llorr'blc Supreme Court. l'he order ol'this Tribunal rcad
u'ith order of tlrc llon'trle Suprcme Court has thus to he
still compliccl *'cn aller the Norification is issued. Irr vicu
ol lung tlela1,. as alternative to coercivr rncasures ugairt-*t
tht' Sccrctary MoCIr&CC for {ailurc ro comply with thc
order of this l-ribunal. \\c now direct thc CpCLi to contply
rvith thc dirccrions ol'rhis 'l'ribunal darccl 25.05.2019 rcad
s'ith order ol thc I lon'blc Suprcrne Coun dafed
22.11.2019.6. In vicw olabove, to s€cure compliancc of
ordcrs of rhis 'l'ribunal rcatl rvilh orcler of thc t{on'ble
Suprcmc Court. we direct CPCB to issuc an appropriate
rurdcr undcr Secrior 5 ot'the Up .\ct. 1986 in tcrms of
ordcrs ol'this l-rihtural to all thc nrtnufacturcrs so as to
conrc into force rlithin onc tronth, CpCl) rna1. also issue
cr)llscqucntial dirr,.ctitins on tnanagcment ol R0 rejccts.
including cartridgcs etc. Ordcr ol rhc CpCB rvill bc
intlcpundent and unintluenccd h1,thc Notiljcation issucrl bt
thc N,lol;F&CC

-wL
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NO. DJB/AEE

To,

30120221\Ln DATE:-Z-q

Sub Divisional Magistrate (Dwarka)
SDM DWARI(A Office,
Sector'lO, Dwarka,
New Delhi.

Sub: - Illeeal extraction of water throueh bore well

It has been brought to the notice of the office of under signed that

illegal ground water borrc are existing at K-7 Chanakya Place Part-II,

New Delhi 110059. It is therefore requested to kindly take necessary

action as per the provision ofthe illegal extraction of ground water.

Submitted please. \i, ..\
\A4l'L

-\.
Executive Engineer 0VI)' gO

r/\\
=u=:-

-E-

DELHIJAT BOARD, GOW. OF NCT. OF DELHI

OFFICE OF THE EXECUTIVE ENGINEER (M) 30
A BLOCK UGR, JANAKPURI, NEW DELHI-110058

Mail id : aeem:lOdib@gmail.com

STOP CORONA

"\llear Mask, Follow Physical Distancing, Maintain Hand Hygiene"
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SubjectrReporting for unauthorized end illegal RO. Phnt opereting at K-9

Chenekye Plece Part II New Delhi

w.r.t to the above mentioned subject it is reported that on visiting the premises K-9 CP

II on dated 26-02-2022 mentioned in the complaint. It is a residential plot. Two children

were pres€nt at time of visiting of premises on asking them is tlrere any RO plant exist

in this prernises they replied no. however I had gone to every room of the premises and I

do not found anything relating to RO plant. Further one child said there is plant but its

address is differcnt. lt is K-7 CPII. Afterwards I have gone to K-7 CP-II and found RO

Plant installed there.

Further enquiring with the owner of the plant (Ajit Singh-8700939586). Owner told that

some days back two persons came from the DJB Jhandewalan office, room no 503

named as Mr. Praveen and Mr. Rana in this regard. However some of the site facts were

as under:-

o One under ground bore exists.

o Photograph ofRO plant enclos€d.

. Electricity bill enclosed.(non domestic) CA no 103 161369

. Capacity of submersible pump installed: I -5 hp

. Permission of bore well: not available

. Daily operating hours as per owner thr. moming and I hr. evening.

. Filling of bottles as per the owner: 100 no filling of 20 liters bottles daily.
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